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Present: Hon’ble Member (J) Shri Vijai Pratap Singh
Hon’ble Member (J) Shri Jinan K.R

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 07" December 2017, 10.30 A.M

Name of the Company | Shree Shyam Inorganic Pvt. Ltd.-Versus-RHD Enterprise Pvt. Ltd.
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Ld. Interim Resolution Professional, (IRP) as well as the
Ld. Counsel for the operational creditor and the corporate
debtor are present.

Ld. IRP has informed that the corporate debtor is not
cooperating. But the Ld. Counsel appearing on behalf of the




corporate debtor has given an undertaking that corporate

debtor will fully cooperate in the matter.

Keeping in view of the submissions of the Ld. Counsel of
the corporate debtor we are directing the corporate debtor to
fully cooperate with the IRP, failing which action will be taken
against the corporate debtor.

IRP has not filed the decision of the Committee of
Creditors (CoC) whether they want to continue with IRP as RP
or not. IRP is directed to hold the CoC meeting and pass the
resolution regarding confirmation or rejection as Resolution
Professional and file Progress Report within 10 days from
today.

List on 10/01/2018.
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